IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH ; AT HYDERABAD,

* * %
O.A, 650/94, Dt,/of Decision : 8,6,94.
#
Jakkula Ram@ Menkata Prasag .+ Applicant

Vs
1, Union of Indie .ep, by

the Se,ypppary, Ministry
of Personnel and Training,
New Delhi,
2, Unjon Public Service Commission,
rep. by its SecretaXy,
.Dholpur House, New Delhi,
3. Union of India rep, by

" Secratzry, Ministry of Welfare,
New Delhi, : .« Respondents,

Counsel for the Applicant : Mr, J, Sudheer

Counsel for the Respondents : Mr, N,R, Devaraj, Sr,CGSC,

COEKAM:
THE HON'BLE SHRI JUSTICE V, NEELADRI RAO : VICE CHAINMAN

THE HON'BLE SHKI R, RANGARAJAN : MEMBER (ADMN, )
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OA.650/94

Interim Order

( As per Hon, Mr, Justice V, Neeladri Rao, V.C. )

Heard Sri J. Sudheer, learned counsel for the
applicant and Sri N.R. Devaraj, learned Standing Counsel
for the respondents,

2, This OA was filed praying for a declaration that
the portion of the notification‘dated 1-1-1994 for Civil
Services Examination, 1994 i.e.note regarding eligibility
which debars other relaxation/concession such as relax-
ation of upper age limit, number of attempts, fee exempt-
ions for OBCs‘ggkillegal, illogical, irrational,
irregular, ‘arbitrary, discriminatory and violative of
Articles 14, 16(4) and 21 of the Constitution of India
and for further declaration that the letter dated 28-4-94
issued by R-2 to the applicant'géiillegal, arbitrary,
discriminatroy, irregular and irrational and for con-
sequential direction to the respondents to alibw the
applicant to appear for Civil Services Examination,194

by holding that the applicant is entitled for relaxation/
concession etc,

3. - The applicant is now residing at Bangalore. He
sent the application for Civil Services Examination,’94
from Bangalore, He pleads that he is a native of
Akaveedu village, G{?alur Taluk, Prakasham District, AP
and that he is an OBC as per the AP State list.

4, While it is urged for the applicant thagi%e is an
OBC, as his caste in AP State i$ de&lared as OBC, the

cause of action arises in AP State/and accordingly this

Tribunal is having territorial jurisdiction, it is



Procedure Rules, 1987, which is relevant reads as under :

M/

contended for the respoﬁdents that a% the applicant ;;p
sent the application for the concernéd examination from
Bangalore and as even the reply date? 28-4-1994 which is
challenged in this OA was also sent to the Bangalore
address of the applicant and'as the applicant is now
residing in Bangalore, it is only Bangalore Bench of CAT
which is having jurisdiction and this Bench is not

having territorial jurisdiction.

‘5. Rule-6 of the Central Administ&atiyerTribunals

-

6., Place of filing application : (1) An appli-

cation shall ordinarily be filed by jan applicant with

the Registrar of the Bench within whose jurisdiction-

(1)  the applicant is posted for the time being, or
(11) the cause of action, wholly or in part, has
arisen |

~ Provided that with the leave &f the Chairman the
application may be filed with the Registrar of the
Principal Bench and subject to the orders under Section 25,
such application shall be heard and disposed of by the
Bench which has jurisdiction over the matter,

(2) Notwithstanding...... application."”

£Cy)

6. On fgteral reading of 64%#L}t is evident that it

is applicable only in regard to tho§e who are in service,
The applicant is not in service, Hane, this case had

to be considered in the light of Rule 6(1).(i1).

7. The question as to whether tqe applicant is OBC

or not depends upon the State to wHich he belongs. In
view of the prayer in this OA, the !question as to whethé}
the applicant is OBC or not is relevant.. Hence it can

be stated that part of the cagge of action had arisen




in the AP State. Hence, we feel that this Bench is
having territorial jurisdiction to entertain this OA

even though the applicant is not residing in AP State

now and he was not residing in AP State by the time he
sent his application and even though the applicatien is
not sent from AP State; '

8. Admit.

9. This applicant sent the application for Civil
Service Examination, 1994 in time. The same was rejected
on the ground that he crossed 28 years. In OA,.592/94 we
accepted the contention for the applicant that the candi-
dates who intended to appe&r for Civil Services Examination
were under the impression by virtue of the paper weport
in the Eenadu and the Deccan Chronicle that the order
dated 8-2-1994 passed by this Bench in OA,131/94 is
applicable to all the OBCs even though they have not
approached the Tribunal/High Court. For the reasons
stated therein, we feel that it 1is just and proper to
pass the interim order even in this case,

The Preliminary Examination for Civil Services
Examination, 1994 is scheduled to be held on 26-6-1994.
Ofcourse, this is a case where the applicant approached
this Tribunal about a month after he received the rejecf-
ion letter dated 28-4-1994, As the lists of the candi-
dates whose applicabions were found to be in order would
be generally sent to the respective centres about a
fortnight prior to the date of examination, we feel that
there will be sufficient time for UPSC to include the
name of the applicant in the list in case we are going to
issue the interim order. So, it is not a case where the

application has to be rejected on the groundg of laches,
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10. The UPSC 1s directed to send the Hall-ticketg to

the applicant so as to enable him to appear for Civil

S Yo

W'\
Services,Examination, 1994 with Centre at Bangalore:but
/

his resulty on the basis of performance in the abkove

. ™ re-aiiam ahanlAd nat be declared until
further orders of this Bench, \\

(R. Rangarajan) (V. Neeladri Rao)
Mamha r (Admn . ) Vice Chajirman

Dated ¢ June 8, 1994 7£Z£;ﬂ

Dictated in Open Court Leputy Reglbéigr(J)CC

The 8ecretary, Union of India,
kmlnistry of Personnelana Training,
SK new telhi.

The Secretary, U.P.S5.C, Dnolpur House,
New Lelhi.

The Secretary, Ministry of Welfare,
Unjon of India, New Delhi.

- e b M- T _SnAhear. Adéocate, CAT «Hyd.
Cne copy to Mr.d.R.levraj, Sr.CGSC.CAT.Hyd.
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IN THE CEWIRAL ADLINISTRATIVE TRYBUNAL
FIVDERABAD BEENCH I HYDERZA BED.

THE HON'ELE MR,JUSTICE v .N-EEL-ADRI Ra0
VICE CIAIRMAN
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\

Admitted and Interim Directions

Tssued.
Al%owed
Disposed of with directions IR

Distissed,
Dispissed as withdrawn
Dishissed for default.

Rej$ctﬁd/0rdéred.

No drder as.to costs.
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